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REPORT  OF  THE     COMMITTEE  ON 
PUBLIC     UNDERTAKINGS 

SHRI DIPEN GHOSH (West Bengal): '' 
Madam, I beg to lay on the Table a copy (in 
English and Hindi) of the Eighth Report of the 
Committee on Public Undertakings on action 
taken by Government on the recommendations 
contained in their Fifty-seventh Report (Eighth 
Lok Sabha) on Food Corporation of India—
Despatches of substandard wheat. 

MOTION   FOR      ELECTION   TO   THE 
CENTRAL    BOARD 

REG. THE MEMORANDUM OF SHRI 
SIMRANJEET SINGH MANN 

SHRI R. K. DHAWAN (Andhra Pradesh); 
Madam Deputy Chairman... (Interruptions) 
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allowed    him to complete. Let him complete. 

SHRI GURUDAS DAS GUPTA (West x 
Bengal): The Prime Minister is behaving in a 
most improper way. We would like to know what 
has happened between him and Mr. Mann. Let 
there be a discussion between Mr. Mann and the 
Prime Minister. I have no objection. But we must 
be allowed to have a say, ... (Interruptions) 

SHRI  JAGDISH  PRASAD MATHUR: You 
allowed him? 

THE   DEPUTY     CHAIRMAN: Mr. 
Mathur, you know that he who has got ■" a loud 
voice can be heard. It so happens that he has 
been pleased with a loud voice. Decide between 
yourselves who will raise it. (Interruptions) You 
should ask not to disturb if others get up. Please  
ask  them not to  disturb you. 

 

SHRI DIPEN GHOSH: Parliament is in 
session. Parliament should be taken into   
confidence.... (Interruptions)... 

SHRI V. NARAYANASAMY (Pomdi-
cherry): Was the Memorandum submitted to   
the   B. J. P. ?   (Interruptions) 

 
SHRI DIPEN GHOSH: He is making 

statements outside   the   Parliament  House in  
regard to... (Interruptions) 

 
SHRI DIPEN GHOSH: Parliament must be 

taken into confidence. Parliament is in 
session.. (Interruptions) 

SHRI   \TREN   J. SHAH   (Maharash-     [ 
tra); Jtr. Mathur   is       speaking. You 
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THE LEADER OF THE HOUSE (SHRI 

YASHWANT SINHA); About the remarks 
which have been made here. I don't think the 
Prime Minister has done anything which is 
against the dignity of this House. (Interruptions). 
The Prime Minister has not made any policy 
statement outside the two Houses of Parlia- j 
ment. Let it be very clear. I don't think it is the 
intention of the Prime Minister to keep back 
anything from Parliament and the people of this 
country. The mere fact that he has shared it with 
the leaders of various political parties is a sure 
indication of his intent. (In-terruptions). 

THE DEPUTY CHAIRMAN: Now the matter 
is closed. (Interruptions) We are not discussing 
this matter in the House. 

SHRI    GURUDAS        DAS       GUPTA 
(West   Bengal): Does   he    assure... (In-
terruptions). 

— 
THE DEPUTY CHAIRMAN: I said the 

matter is not under discussion. It is over. 

SHRI PARVATHANENI UPENDRA 
(Andhra Pradesh): It appeared in the Press. It is 
better that the Prime Minister makes a statement 
to clarify the position. What is wrong in that? 
Very conflicting   reports  have   come. 

THE  DEPUTY   CHAIRMAN: Now, 
—you   have   had  your  say. The   Minister 

reacted. (Interruptions). 

 

THE DEPUTY CHAIRMAN: Mr. 
Gurudas Das Gupta, please take your seat. 

SHRI GURUDAS DAS GUPTA; Madam, 
let me say this thing. We do not feel 
concerned because a discussion has taken 
place between the Prime Minister and Mr. 
Mann. We are not concerned. We feel that 
whatever might have been the discussion, that 
should be told to  the press  and  to the  
Parliament. 
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[Shri   Gurudas   Das   Gupta] 

And we believe that through discussion 
something tangible should emerge to restore 
peace in Punjab. 

THE DEPUTY CHAIRMAN: Please sit   
down. Now  that matter  is  closed. 

SHRI R. K. DHAWAN: Madam, I want to 
raise the issue of excise scandal. 

THE DEPUTY CHAIRMAN: Yesterday 
somebody raised it. 

SHRI R. K. DHAWAN: I will explain. I am 
fully conscious of the fact that the issue was 
raised yesterday and that the issues should not 
be raised again and again. That position has 
changed today in view of Mr. Madhu 
Dandavate's statement. And a pertinent point 
has arisen out of that statement. Madam, as 
you and this august House know, this issue of 
excise scandal involving crores of rupees has 
been engaging, rather agitating the minds of 
all of us. The then Finance Minister, Mr. 
Madhu Dandavate was pleased to make a 
statement on the floor of the House. I sought 
certain clarifications to which he never gave a 
specific reply. Of course, rather to cover up 
the truth, he went on saying and trying to 
confuse the   issue... (Interruptions) 

SHRI   S. JAIPAL   REDDY   (Andhra 
Pradesh); Madam... (Interruptions) 

THE, DEPUTY CHAIRMAN: Let him 
finish. I will allow you. I will permit you. 
(Interruptions). I will permit you. Let him  
finish. 

SHRI R. K. DHAWAN: And he tried to 
confuse the issue. Well, it was not surprising 
that whenever one tries to hide the truth, one 
finds himself in such a mess in which he 
found himself here. He also backed out from 
his promise on the floor of this august House 
that he was prepared to lay all the papers on 
the Table of the House which he did not do. 
But now the situation has changed further. 
The position has become worse. Mr. Madhu 
DandavaUi  has  issued   a statement saying 

that the file was lying at his house. This was in 
reply to the Finance Minister's question that the 
file was received by him on the 5th of December, 
and the allegation by the Deputy Finance Minister 
Mr. Digvijay Singh that the parti-1*-cular opinion 
of the Attorney-General was missing from the 
file. As the hon. Members might have observed 
from, the statement of Mr. Madhu Dandavate, he ' 
says that the relevant file... (Interruptions) 

THE    DEPUTY      CHAIRMAN: Mr.. 
Reddy, I will  allow  you. (Interruptions) 

SHRI R. K. DHAWAN: I am making a 
very relevant point to which the hon. Member  
can  reply. (Interruptions) 

THE   DEPUTY   CHAIRMAN: Plea*). -* 
sit down. Don't interrupt. 

SHRI R. K. DHAWAN: I am making a very 
relevant point. If I am wrong, the hon. Member 
can correct me. Mr. Madhu Dandavate says that 
the opinion of the Attorney-General and the 
minutes of the then Law Minister were found in 
his house. Well, it is a different matter if he wants 
to take shelter under 30 days or one month. After 
all, he ceased to be a Minister on the 7th of 
November. UPto 5th December, the file was lying 
at his house. He can justify it under the garb of 30 
days. But the point is, as the hon. Members are 
aware^^j* whenever an opinion of the Attorney-
General is sought, the whole file is sent to him. 
He cannot  give his opinion, not based on papers. 
So, when all the » papers, when the whole file 
was sent to him, the Attorney-General must have 
given his opinion. That file must have gone to the 
Finance Minister. It is very likely that the file was 
kept back through an oversight at his house. But 
the pertinent point is how is it that this opinion of 
the Attorney-General and the comments of the 
Law Minister thereon got separated form the file? 
In other words, it proves the allegation of the 
Deputy Finance Minister that the opinion of the 
Attorney-General was missing from the file. Mr. 
Madhu Dandavate further goes on to say that a 
copy of this was available with the Revenue 
Secretary. 
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If the opinion was sent to him in a separate 
cover, without the relevant file, how a copy of 
it was retained. So, either what Mr. Madhu 
Dandavate is saying is not true or what the 
Revenue Secretary is saying is not true. All 
these facts cannot be brought to light; they 
will never see the light of day until and unless 
JPC is appointed to examine the whole issue. 
My point is, that Mr. Madhu Dandavate"S 
statement has come. He did not reply to the 
clarifications I sought; he has not given his 
reply to the specific charges. Now another 
revealing thing has come to light, and 
therefore, only the JPC can sort out the 
problem. Therefore, I demand, the Congress 
Party demands appointment of the JPC to go 
into the whole matter. 

- SHRI S. JAIPAL REDDY: Madam Deputy 
Chairperson, when Mr. R. K. Dhawan who is 
a votary for morality and purity in Indian 
politics has spoken... (Interruptions). 

SHRI S. S. AHLUWALIA; What is he 
talking about? (Interruptions) 

SHRI SURESH KALMADI (Maha-
rashtra): It is a reflection on the hon. Member 
of the House... (Interruptions). 

SHRI R. K. DHAWAN; He is talking 
about    morality! (Interruptions).  May 
I remind him that he came to me for the Rajya 
Sabha seat..., {Interruptions). From Andhra 
Pradesh he came... (Interruptions) Mr. Reddy, 
you came to me... (Interruptions)... Mr. 
Reddy, you back of me. And today you are 
talking of my morality! You begged of me. 
What morality you have got, I know. This is 
your morality. (Interruptions). 

THE DEPUTY CHAIRMAN: I would 
request... (Interruptions). Please listen. Just a 
minute.., (Interruptions), 

SHRI R. K. DHAWAN; Your morality, 
Mr, Reddy, is known to me. You need not 
force me to expose you    further... 
(Interruptions). 

SHRI SURESH KALMADI: Let    him 
withdraw his words. 
629  RS—9 

SHRI R. K. DHAWAN; You are talking of 
morality. You may teach others; you don't talk 
of morality to me. Mr. Reddy, (Interruptions). 
You would know what you told me in 
Hyderabad... (Interruptions). And today you 
are talking of my morality! Can you stand on 
your feet... (Interruptions). 

THE DEPUTY CHAIRMAN: I would 
request hon. Members to please keep quiet. I 
would suggest, when we are discussing 
something which is a very serious matter, and 
all the Members have be«n raising this issue 
from the previous session also, you please 
confine yourself to the subject matter. Please 
don't pass any comments. Please don't do that. 
I would not allow anybody to pass comments, 
either good oi bad. 

SHRI S. S. AHLUWALIA; Devjl Is 
quoting Bible. 

SHRI R. K. DHAWAN: What is the 
morality of the then Finance Minister? 
(Interruptions). 

SHRI M. A. BABY (Kerala); I am on a 
point of order. 

THE DEPUTY CHAIRMAN: Mr. Baby, 
please sit down. I request you. 

SHRI M. A. BABY; I shall sit down. But I 
would like to raise a very important point. 

THE DEPUTY CHAIRMAN: How can 
you sit down and at the same time raise a 
point?   Please sit down. 

SHRI M. A. BABY; This is very im-
portant. 

THE DEPUTY CHAIRMAN: May be. But 
I am not allowing you. No. 

SHRI M. A. BABY; I have the right. This 
is a point of order. 

THE DEPUTY CHAIRMAN; I will permit 
you later on, but not now. 

SHRI M. A. BABY; This is regarding... 
THE DEPUTY CHAIRMAN; No, I am not 

allowing you. I will not permit. Please sit 
down; No point of order. (Interruptions) I am 
not allowing any point 
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[The Deputy Chairman]      

of order. I am not allowing anybody. 1 said 
'No'. (Interruptions) 

SHRI V. GOPALSAMY (Tamil Nadu): 
Madam, if you allow. Mr. Suresh Kalmadi, 
you should allow, him also. 

THE DEPUTY    CHAIRMAN: I    am 
not allowing anybody. I only said that when 
we are discussing such Serious matters. We 
should not pass any comments, good or bad, 
against anybody. (Interrupt tionsj, 

SHRI SURESH KALMADI. - He Should 
withdraw what: he said. He called an hon. 
Member" ''immoral'; He should withdraw it. It 
cannot go on record. (Interruptions) He is 
casting aspersion on an hon. Member. He has 
used a highly objectionable word. 

THE DEPUTY CHAfRMAN: Mr. Red-dy, 
please don't say that. (Interruptions) If he 
does not withdraw, it "will be expunged. 

SHRI V. GOPALSAMY; What is wrong in 
it? 

SHRI PARVATHANENI UPENDRA: It 
is not unparliamentary. (Interruptions) 

SHRI M. S. '- GURUPADASWAMY 
(Uttar Pradesh); What is objectionable in 
that?  (Interruptions) 

THE DEPUTY CHAIRMAN; Mr. 
Dhawan, please take your seat. (Interrup-
tions) I request you to take your seat. 
(Interruptions) Mr. Reddy, please take your 
seat. (Interruptions) I can handle the -
situation. I can. control everybody. 
(Interruptions) 

SHRI M. S. GURUPADASWAMY; 
Madam, what is objectionable in that? Pleas? 
let me know. (Interruptions) 

. THE DEPUTY CHAIRMAN: Please sit 
down. (Interruptions)' Mr. Ahluwalia, please 
sit down. Don't you know the meaning -ef the 
words 'sit down'? (Intercom) Mr, laipal Reddy, 
please take your Seat, (Interruptions) I 
requested from   the 

Chair that you  should  confine    yourself to the 
matter which is being     discussed. Don't pass any 
comments, good or    bad, " against any. Member. 

SHRI S. JAIPAL REDDY; I did not. 

THE DEPUTY CHAIRMAN: Dont do it. 
It does not concern the matter. Therefore, 
either you withdraw it... (In-terruptions) 

SHRI M. S. GURUPADASWAMY: 
What is objectionable, Madam? (Interrup 
tions)   •. "   ~ • • -. -•.. 

. THE -DEPUTY CHAIRMAN: He does not want 
to- withdraw - it. (Interruptions) 

SHRI    MOTURU      HANUMANTHA a . 
RAO. CAndhra Pradesh); Madam, Mr. Dhawan 
passed many remarks against Mr, Dandavate. 
(Interruptions) 

SHRI DIPEN GHOSH: Madam, 1 want to 
learn from you. (Interruptions) 

THE DEPUTY CHAIRMAN; Let him get 
educated. He wants to talk to me. 

.. SHRI. DIPEN GHOSH: I want to, learn from 
you. I have heard what Mr, Dhawan has said. I 
have heard what Mr. Reddy has said. 
(Interruptions) I have gone through the book 
which contains the words which cannot be used 
in Parliament which are called unparliamentary. 

THE DEPUTY CHAIRMAN: That is 
not the question. 
 
< 

SHRI DIPEN GHOSH; I want to learn 
from  you. (Interruptions).... 

THE DEPUTY CHAIRMAN: Mr. Abrar 
Ahmed, let me handle the situation. 
Otherwise, I will leave it to you. If you are 
capable, do it. (Interruptions) 

SHRI DIPEN GHOSH; I want to know 
which word, which he has used, ' either by 
meaning or by implication, is unparlia 
mentary?  

THE. DEPUTY     CHAIRMAN:. Please 
take your seat. We are not, going. to,... 
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SHRI DIPEN GHOSH: I want to learn 
from you whether on the floor of Parliament 
while speaking on an issue one can use 
humour or banter. (Interruptions), 

SHRI M. A. BABY: I have my point of  
order. 

THE DEPUTY CHAIRMAN; Let me 
' answer  him  first. (Interruptions)     Please 

take your seat. 

SHRI M. A. BABY: I am not a very » loud 
Member of the House. 

THE DEPUTY CHAIRMAN; I know. That 
is why I am unhappy that if you are discussing 
a matter, you should confine yourself... 
(Interruptions). Please sit down. What is 
wrong with you today? 

SHRI M. A. BABY: Madam, I have raised 
my point of order first. 

THE DEPUTY CHAIRMAN; Then 1 will 
allow everybody to raise his point of order. I 
allowed him first because he had bsen raising 
his hand for quite some time, (Interruptions), 
Shri Reddy was asked as he created the 
uproar over the point of order. 

SHRI V. GOPALSAMY: In the yeai 1990 
you looked to this side and now you are under 
the pressure of that side. 

THE DEPUTY CHAIRMAN; No pres* sure. I 
do not yield even to your pressure. I do not even 
yield to blood pressure. Do not  Worry. 

. SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): Let me make 
my point of order clear. The question of 
unjust enrichment is a serious issue which 

, many Members, including me, have raised 
(Interruptions). 

THE  DEPUTY  CHAIRMAN: I     am 
allowing you Mr. Baby. (Interruptions). Please 
sit down. He raised his hand first. you  are not 
to tell me who should be allowed when. It is 
for me to keep the time, not you. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Madam, we are all called 
honourable Members because we are all men 
of honour. I am really pained that 

in a debate on a public issue a Member should 
choose to cast personal aspersions. 
(Interruptions). Of course, you cannot talk of 
morality of other members. I have never done 
it. (Interruptions). I am not yielding Let me tell 
these Members that they are neither adding to 
the dignity of the House nor to the dignity of 
the Members by lowering the standard of the 
debate in a cheap and   personal way. There is 
a bounded duty cast on us to show minimum of 
respect, minimum of regard towards ench other 
(Interruptions), You please sit down. Please 
aSk him to sit down. I am not yielding. (In. 
terruptions). May I end up by saying that there 
is no greater honour for a Member than to 
withdraw any remark which has offended 
another    Member? Luckily    that stage has  
never come    for me but had there been an 
occasion, I would not have hesitated to 
withdraw  any remark which has offended 
another Member. 

SHRI M. A. BABY; Thank you very much 
for having permitted me to raise this issue. 
Just now my hon. friend and colleague has 
made an observation that a Member should 
not cast aspersion on another Member. To that 
extent I totally agree with Bhandareji. What 
Shri Jaipal Reddy has done is that he paid 
compliments to Shri Dhawan... (Interruptions) 
... One minute. If Mr. Dhawan, Jagesh Desaiji 
and others... (Interruptions)... Please   listen... 
(Interruptions^... 

SHRI V. NARAYANASAMY We don't 
want    ' your compliments... (Interrup- 
tions)... 

SHRI M. A. BABY: Madam, if they don't 
take that as a compliment, I do not have    any      
objection... (Interruptions)... 

THE DEPUTY CHAIRMAN; I have 
allowed him to speak. Please  let him finish. 

r ' • ■ 
SHRI M. A. BABY: Madam, it was 

proved... (Interruptions)... On the other hand, 
when Mr. Dhawan spoke later on ... 
(Interruptions).., 

SHRI MADAN BHATIA (Nominated); 
Madam, he is casting a reflection on the 
intelligence of the House... (Interruptions) ... 
How can be speak?... (Interruptions),., 
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SHRI M. A. BABY: Madam, my point of 
order ft... (Interruptions)... 

SHRI S. S. AHLUWALIA; He is giving a 
speech Madam. 

THE DEPUTY CHAIRMAN: Mr. Baby, I 
think the best thing would be ... 
(Interruptions)... Sit   down, Mr. Baby 

SHRI M. A. BABY; My point of order is... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: That matter 
is closed. It will not go on record. Sit down. If 
he doesn't withdraw it, it won't go »n record—
any remark. 

SHRI M, A. BABY; Madam, my point 
of order is, when Mr. Dhawan spoke later 
on, if I have heard him correctly, Mr. 
Dhawan said, "Mr. Jaipal Reddy does not 
have the morality to stand on his own 
feet. " If it is there, it is highly improper. 
That should be removed. This is my point 
of order... {Interruptions)... One minute. 
Madam, everybody knows that there is 
some physical disability with Mr. Jaipal 
Reddy, but Mr. Dhawan... (Interrup- 
tions)...  '   -   I 

THE DEPUTY CHAIRMAN: Let him 
speak. Don't disturb him... (Interruptions)... 

SHRI M. A. BABY; Madam, what Mr. 
Dhawan said ft highly uncivilized.... (In-
terruptions)... It was a most uncivilized 
remark against Mr. Jaipal Reddy. Therefore, 
that particular reference should be removed... 
(Interruptions)... 1 want a ruling on this... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I will check 
up the record and see. Now please sit down. 
Mr. Jaipal Reddy, please. What you wanted to 
say, please say... (Interruptions)... 1 will look 
at the record. 

SHRI V. GOPALSAMY; That remark 
against Mr. Jaipal Reddy is an uncivilized 
remark atld it should be removed. 

SHRI M. A. BABY: I request Shiv 
Shankerji to     please... (Interruptions)... 

SHRI R. K. DHAWAN; Madam, let him 
consult the dictionary about tbe phrase. 

SHRI M. A. BABY; I repeat my offer to Shiv 
Shankerji and I expect Shri Shiv Shankerji... 

SHRI R. K. DHAWAN; I repeat what I 
said: Please look at the dictionary to see what 
the meaning of it is. 

SHRI M. A. BABY: Madam, the physical 
disability of a Member should not be made  
fun  of. 

SHRI R. K. DHAWAN; What it is 
in the English language, he Should under 
stand. He should understand the phrase... 
(Interruptions) _, 

SHRI M. A. BABY; It is highly im 
proper,   

THE DEPUTY CHAIRMAN; Mr. Baby, 
please sit down. When I gave an assurance 
that I will go through the record, please sit 
down. The matter is over. I will go through 
the record and see. Please sit down. 

SHRI R. K. DHAWAN; Madam, you can 
send him the dictionary.... (Interruptions)... 

THE DEPUTY CHAIRMAN; Now the_* 
matter is closed. Yes, Mrt Jaipal Reddy'.. 
(Interruptions)... I think everybody should 
say sorry to everybody else and let    him 
speak. 
 
i 

Mrs. Jayanthi Natarajan I will not permit 
anybody. Please sit down. Nobody is 
permitted. We have a listed business. I am not 
allowing you, please. (Interruptions)   Please 
sit down, 

SHRI DIPEN GHOSH: What does   he think 
of himself?    what do you think o£-»-yourself? 

SHRI R. K. DHAWAN: He does not know 
English. He does not understand English 
(Interruptions) He should understand the 
meaning of the phrase. (Interruptions) 
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SHRi DIPEN GHOSH: * 

THE DEPUTY CHAIRMAN: Nothing 
will go on record now. 

SHRi DIPEN GHOSH: * 

\ THE DEPUTY CHAIRMAN; Nothing is  
going on record. I said, "Nothing is going on 
record from now on. " I will look into the 
record, what is bad and good. Please sit down. 
Enough. Sit down. 

SHRI A. G. KULKARNI (Maharashtra): * 

THE DEPUTY CHAIRMAN; You also sit 
down, please_ 

SHRI S. S. AHLUWALIA: * 

THE DEPUTY CHAIRMAN: Sit down. I 
say please take your seat. If you want to 
speak about the matter... 

SHRI S. S. AHLUWALIA: * 

THE DEPUTY CHAIRMAN; Just « 
minute. It has not gone on record. There is no 
question of withdrawal. is  has not gone on 
record. Sit down. 

SHRI M. A. BABY: * 

SHRI DIPEN GHOSH: * 
SHRI S. S. AHLUWALIA: 
SHRI  MADAN BHATTA:  

THE DEPUTY CHAIRMAN: Please sit 
down. Please take your seat. Please sit down. 
I am sorry, I am very sorry. Please sit down. 
Everybody should sit down. This is a serious 
house, the House of Elders. 

Nobody should speak. I requested 
everybody, every Member to confine him-
self... (Interruptions') 

   Please, Mr. Jaipal Reddy, have    Some 
patience with at least   with the Chair. I 

said, "Have      some      patience with    the 
Chair. "    I said, '"Please     sit      down. " 

(Interruptions) 

*Not recorded. 

SHRI JAGESH    DESAI      (Maha- 
rashtra) 

THE DEPUTY CHAIRMAN. Please sit 
down. I request you to sit down. Do you want 
the matter to be finished or to be continued I 
will adjourn the House if you people behave 
like this. 

We have a very serious business. We have 
the discussion on the communal riots. 
(Interruptions) 

Please sit down. I think there is something 
wrong with you today. I request. 
(Interruptions) When the chair is on the legs, 
please sit down. And keep quiet for one 
minute, as long as I speak. At least have this 
much patience with the Chair. 

When serious matters are discussed, why 
should one make good or bad comments? 
Don't talk about anybody's morality or 
immorality. 

SHRI S. JAIPAL REDDY; Prof. Dan-
davate is not a Member of the House. 

THE DEPUTY CHAIRMAN: He  was 
a Minister, and in that context he is being 
referred to Okay. You reply, speak what you 
want to speak, but don't make any comments 
neither on the right or the left or the from. 
Now finish it. That matter is closed Nobody 
else should speak on this. (Interruptions)  
Please sit down. 

SHRI S. JAIPAL REDDY; Madam Deputy 
Chairman, at the outset I must make it clear 
that I have not cast any personal aspersion on 
Mr. Dhawan. I was only calling him a votary 
of morality and purity in public life. 
(Interruptions) 

THE DEPUTY CHAIRMAN; Please don't 
start it again, Mr. Jagesh Desai. He is 
withdrawing it, perhaps. Mr. Jaipal Reddy, 
don't talk of what happened; you please talk 
from where you should talk. 

SHRI S. JAIPAL REDDY; Madam,, I am 
talking... 
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SHRI SURESH KALMADI-. He has got 
nothing to say about Mr. Dandavate. 

SHRI S. JAIPAL REDDY; The    hon. 
Member, Mr. R. K.... 

THE DEPUTY CHAIRMAN: Now, you 
don't talk about Mr. Dhawan, please. 

SHRI S. JAIPAL REDDY; I am    not 
going to say a word against him. 

THE DEPUTY CHAIRMAN: Mr. Jai-pal 
Reddy... {Interruptions) Please sit down. 
Don't interrupt. I have not permitted you. You 
please take your seat. Mr. Jaipal Reddy, you 
refer only to Mr. Dandavate, if you want to 
defend him and then finish it off, 

SHRI S. JAIPAL REDDY; A demand in the 
House was made for an inquiry as to what is 
called the excise scandal. I have no objection to 
such a demand being made, to such a demand 
being conceded by the Government. What I am 
objecting to is the remark made by the hon. 
Member on Mr. D°ndavate. He charged     him 
with having gaught  to cover up.... {Inter-
ruptions)   Let me     finish. {Interruptions) 
Please hear re. Prof. Dandavate yesterday 
offered an  explanation in the      other House as 
a Member of the other House, not as a Finance 
Minister. Therefore, any reference to a person, 
who is not a   Member of this House, is not 
correct. {Interruptions) 

SHRI R. K. DHAWAN: Does Mr. Jaipal 
Reddy mean to say that if Mr. Dandavate was 
involved in the kickbacks, he should be 
forgotten and it should not be discussed in the 
House because he is not a Member of the 
House. Thank you very much for your 
morality. 

THE DEPUTY CHAIRMAN; It is with 
reference to a matter to which Mr. Dandavate 
gave an assurance in the House as Finance 
Minister, not as an individual now. As I said 
before, the matter is being raised many times 
in the House and it is continuing to be raised. 

SHRI     M. S. GURUPADASWAMY: 
Madam, may I draw your attention?
 
| 

SHRI S. S. AHLUWALIA; Is he chal 
lenging the demand of JPC on the refunc 
scandal? 

SHRI R. K. DHAWAN: He is    no) 
aware of the facts even.   

SHRI S. JAIPAL REDDY; I am not being 
allowed to speak at all. Is this the manner of 
goings-on in the House, Madam? 

SHRI M. S. GURUPADASWAMY: I am 
just saying that my friend, the Finance 
Minister, has already laid on the Table of the  
House some of the papers. 

SHRI MURASOLI MAR AN (Tamil 
Nadu); All the papers. 

SHRI M. S. GURUPADASWAMY: These 
relate to the same case. 

SHRI R. K. DHAWAN; No, they were not 
laid on the Table. 

SHRI S. JAIPAL REDDY: Coming to the 
question of refund, a charge was made in 
1990, when the previous Government was in 
power. 

THE DEPUTY      CHAIRMAN; The 
papers have been laid on the Table. 

SHRI S. JAIPAL REDDY: Madam, kindly 
hear me. {Interruptions) 

THE DEPUTY CHAIRMAN; No, I won't  
allow. Let him finish, {Interrupt tions) 

SHRI DIPEN GHOSH: If they want a JPC, 
they should bring in a motion. Papers have 
already been laid under item No. 2 of the 
Revised List of Business. 

SHRI R. K. DHAWAN; We don't want 
papers, we want all the files. 

SHRI S. S. AHLUWALIA: We don't want 
papers, we want JPC on this.. 

SHRI DIPEN GHOSH; Then you bring in 
a motion, on this. 

SHRI R. K. DHAWAN; He does not know  
anything... {Interruptions).,. 
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SHRI S. JAIPAL REDDY; Madam Deputy 
Chairperson, you are not listening to me, 

THE DEPUTY CHAIRMAN: I        am 
x listening to you. I am finding out     the , 
legality of the motion on JPC. 

SHRI DIPEN GHOSH; Papers have 
already been laid on the Table. 

THE DEPUTY CHAIRMAN: Does not 
matter. The Government has to bring a 
motion but not the Members, 

SHRI DIPEN GHOSH: If the Member 
wants a JPC... (Interruptions^^ 

THE DEPUTY CHAIRMAN: He made 
t a demand already, 

SHRI DIPEN GHOSH: All right...  
(Interruptions).,, 

THE DEPUTY CHAIRMAN: Let him 
finish,  . 

SHRI. S. JAIPAL REDDY; The present 
Prime Minister has made an allegation that 
Rs. 10000 crores were paid by way of 
refund,.. (Interruptions}.., 

SHRI YASHWANT SINHA: If the hon. 
Member is discussing the merits of the ease, 
then, we must have an opportu-- nity to discuss-
the merits of the case... (Interruptions)... He has 
not gone into the merits. I have been keeping 
quiet all the while. I am the Leader of the 
House and I am also the Finance Minister and 
Mr. Jaipal Reddy, I think, should refrain from 
going into the merits of the case. He should 
respond to the point which Mr. Driawan has 
made. But if he goes into the merits of the case, 
then, it will be entirely a different matter. 

SHRI S. JAIPAL REDDY; Okay, we are 
ready for a debate. We are ready for an: ' 
enquiry... (Interruptions)... You make  false  
allegations. 

SHRI P. SHIV SHANKER (Gujarat): 
Madam, may I just make one submission? 
This issue had been agitating the minds of 

all the Members here for quite a long time... 
(Interruptions)... It is becoming murkier and 
murkier day by day. Therefore, why riot the 
Government come out with a statement? 
Either the Finance Minister can make a 
statement first so that we can have a debate or 
let us go in for a JPC. The Government must 
react to this. I request the hon. Finance 
Minister to react to it... (Interruptions)... 

THE DEPUTY CHAIRMAN; The Finance 
Minister is reacting, please. 

SHRI PARVATHANENI UPENDRA: Let 
the Government order an enquiry... 
(Interruptions).;.. 

SHRI S. JAJPAL REDDY; He made a 
false, allegation, 

SHRI PARVATHANENI UPENDRA: Let 
them order an enquiry. 

SHRI YASHWANT SINHA: Madam, the 
problem is that as the Finance Minister I have 
the responsibility flowing out of knowledge. 
Mr. Jaipal Reddy has the advantage of 
ignorance. I am saying with all sense of 
responsibility that the statements that we have 
made, we stand by those statements. I stand 
by ' every statement that I have made as a 
Meriiber of Parliament and as the Finance 
Minister. Let me make that very clear... 
(Interruptions)^. ' '. 

SHRI S. JAIPAL REDDY: I am referring 
to your statement as a Member of Parliament. 

SHRI PARVATHANENI UPENDRA: Let 
him order an enquiry... (Interrupt tions).., 

THE DEPUTY CHAIRMAN: You must 
know the convention of this House. When the 
Leader of the House e is on his legs; nobody 
should interrupt, "him; I will not permit 
anybody to interrupt him while, he is' 
Speaking, whoever he might be... 
(Interruptions)... Please sit down... 
(Interruptions)Let him speak; he is the Leader 
of the House. I want to upht. d this rwle and 
we will do it. Let him speak. 
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SHRI YASHWANT SINHA; Madam 
Deputy Chairperson, it was not my wish to 
react in a huff. It is not my style either. But 
when 1 heard my colleague, Mr. Jaipal Reddy 
saying that as a Member of Parliament, the 
present Finance Minister and I made false 
allegations, then, it became imperative for me 
to react in the manner in which I have,.. 
{Interruptions)... 

SHRI S. IAIPAL REDDY; You made 
allegations. 

THE DEPUTY CHAIRMAN; Don't 
interrupt. He rs the Leader of the House. He 
has a right to speak. This is the convention of 
this House.... {Interruptions)... Did you hear 
me what I said?... {Interruptions).., Sit down. 
When the Leader of the House is on his legs, 
the convention of the House is that nobody 
will interrupt him and I am going to uphold 
that convention of this House. Everybody, 
please listen, 

SHRI YASHWANT SINHA: Madam 
Deputy Chairperson, I was merely saying in 
response to that. As a Finance Minister I 
stand by all that I have said as a Member of 
Parliament let there be no doubt about it But 
in order to clarify the position, this House had 
received a statement from the then Finance 
Minister. I am quite willing and ready to 
come with another statement before this 
House which will give an opportunity to the 
Member* of this House to discuss the matter 
and come to their own judgement as to who is 
right and who is wrong. 

THE DEPUTY CHAIRMAN; Now the 
matter is over. The matter is closed. Mr Jaipal 
Reddy, the matter h closed. I am not 
permitting anyone. Please take your seat. I 
allowed you. Just a minute. (Interruptions). 
No, Mr. Jaipal Reddy, noth-ing. It does not 
matter. The Leader of (he House has 
committed as the Finance Minister that he is 
coming with a statement. We do not have time 
to waste any more on this. I am sorry. 
(Interruptions). It is not in order. 

SHRI JAGESH DESAI: It should be made 
in this Session itself. 

SHRI SURESH KALMADI; It should be 
in this Session. 

SHRI P. SHIV SHANKER: We would 
only like to know as to when the Finance 
Minister would be pleased to make that 
statement. 

SHRI YASHWANT SINHA; When J say 
here and now I am ready to make a statement, 
it obviously means that I am willing to make 
the statement during this Session of 
Parliament. It is entirely up to the Business 
Advisory Committee to fix the time for it. 

THE DEPUTY CHAIRMAN: Now that 
matter is closed. (Interruptions). Mr. Salve 
that matter is closed.. 

SHRI N. K. P. SALVE (Maharashtra); Not 
on that matter. This is another mat ter of very 
grievous diplomatic impropriety which seems 
to have been committed by us. I have been 
given to understand by a very reliable source 
that when the Iraqi Foreign Minister landed at 
Palam Airport at 5. 10 p. m., there was no one 
from the Ministry of External Affairs to 
receive him. I only hope I am wrong. Such an 
impropriety, such a blatant outrage( would not 
be committed by the External Affairs 
Ministry. If you know personally, Madam, 
you can tell us that my information is wrong  

THE DEPUTY CHAIRMAN: I, as the 
Deputy Chairman, do not tell things to the 
House. I have my own personal information. 
Let the Ministry of External Affairs come  
forward to say    something. 

SHRI N. K. P. SALVE; Let the Leader of 
the House or the External Affairs Minister 
react. T am not making aa allegation 
unnecessarily. I will be very happy if r am 
told that my information is wrong. 

THE DEPUTY CHAIRMAN; You check 
up your information. It could be wrong. 
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SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir); I have an important 
point. 

THE DEPUTY CHAIRMAN; No more • 
important things. Now we shall discuss the 
communal situation. I think that is ■more 
important. Shri Mohammed Afzal. 

CALLING ATTENTION TO A MAT 
TER OF URGENT PUBLIC IMPOR 
TANCE—COMMUNAL SITUATION 
IN THE COUNTRY—Contd. 

 
 


